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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 61 OF 2022 

IN THE MATTER OF: 
ALL INDIA KAIMUR PEOPLE'S FRONT .... APPLICANT 

VERSUS 

STATE OF UTT AR PRADESH & ORS .... RESPONDENTS 

REPLY ON BEHALF OF M/s BCS ENTERPRISES/ 

RESPONDENT WITH AFFIDAVIT 

MOST RESPECTFULLY SHOWETH: 

1. PRELIMINARY SUBMISSIONS 

2. That the present Reply is being filed on behalf of 

M/ s BCS Enterprises, through its Partner Mr. 

Chandra Bhushan Gupta, who has come to lmow of 

the pendency of the present Application very 

recently through the office of the Mines Officer, 

District Sonbhadra. It is pertinent to mention that 

neither any notice has been received to BCS 

Enterprises in the captioned Application nor has a 

copy of the present Original Application been served 

on BCS Enterprises, in the absence of which BCS 

Enterprises is largely unaware of the specific 

allegations which have been levelled by the 

Applicant in the present Original Application 

against BCS Enterprises. 
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3. That the only knowledge about the contents of the 

Original Application has been drawn by the 

Applicant through a perusal of order dated 

23.03.2022 passed by this Hon'ble Tribunal in the 

captioned Application, wherein this Hon 'ble 

Tribunal has inter-alia passed the following order: 

"Grievance in this application is against illegal 
mining on the land of Chak Dam (Small village 
Dam) nala and railway pit, within the periphery 
of 50 meters from the land of dam, nala and 
railways in village Billi Markundi, Tehsil Obra, 
District Sonbhadra, in violation of Sustainable 
Sand Mining Guidelines and other 
environmental norms, including Mining Rules, 
1963, by Respondents - Rajesh Kumar son of 
late Kaliram, Farida Begum wife of Imtiyaz 
Ahmad, Chopan, District Sonbhadra, M/ s BCS 
Enterprises, Proprietor Chandra Bhushan 
Gupta, son of Ram Lakhan Gupta, Obra, District 
Sonbhadra and Ml s Ishana 
Construction, Proprietor Afreena Khan wife of 
Jshtiyaq, resident of village Billi Markundi, 
Obra, District Sonbhadra, UP. 

2. Let the District Magistrate, Sonbhadra, Chief 
Development Officer, Sonbhadra and State PCB 
look into the grievance and take remedial action 
in accordance with law. The State PCB will be 
the nodal agency for coordination and 
compliance. 
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3. An action taken report may be furnished 
within two months by email at judicial-
ngt@1Jov.in preferably in the form of searchable 
PDF/OCR Support PDF and not in the form of 
Image PDF. If any violations are noticed, apart 
from taking action in exercise of statutory 
powers, the said Authorities may also inform 
the violators about these proceeding so that 
they may place their viewpoint, if any, before 

the Tribunal." 

4. That at the outset, it is respectfully submitted that 

despite the directions contained in order dated 

23.03.2022 passed by this Hon'ble Tribunal, no formal 

notice was issued to M/s BCS Enterprises by the 

authorities regarding the pendency of the captioned 

Original Application and it is very recently that M/s 

BCS Enterprises was informed orally by the office of 

Mines Officer, District Sonbhadra that the present 

Original Application is pending adjudication before 

this Hon 'ble Tribunal. 

5. That from the contents of order dated 23.03.2022, it 

appears that the Applicant has indulged in 

concealment of material facts and has made 

misleading submissions before this Hon 'ble Tribunal 

qua the Answering Respondent/BCS Enterprises as no 

illegal mining has ever been done by BCS Enterprises 
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and the said submission will be made evident through 

the contents of the following paragraphs. It is also 

submitted that M/s BCS Enterprises hasbeen working 

only after procuring all requisite permissions and 

clearances and has taken care to undertake its 

commercial operations with utmost responsibility. 

6. That the Answering Respondent was granted a mining 

lease [for Dolostone mining] in respect of land 

measuring 4.86 acres, contained in Khasra Nos. 4419 

Kha, 4419 Ga, 4422 Ka Mi, 4416 Ka, 7576, 7577 Kha 

and 4420 Mi at Village Billi Markundi, Tehsil 

Robertsganj, District Sonbhadra. The mining lease was 

granted for a period of ten years from 26.05.2016 to 

25.05.2026. 

7. That the Environmental Clearance was first issued in 

respect of the mine of the Answering Respondent on 

18.05.2016 [with the permitted annual mining limit 

being 40,000 cubic meters] and thereafter, after 

submission of the revised mining plan, another 

Environmental Clearance was issued to the Answering 

Respondent on 26.05.2017, with the revised permitted 

annual mining limit being 1,00,000 cubic meters. 

A true copy of Environmental Clearance dated 

18.05.2016, granted to M/s BCS Enterprises, is 
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annexed and marked as ANNE:XURE R-01( PG. 

NO. \ D TO 5 ). 

A true copy of Environmental Clearance dated 

26.05.2017, granted to M/ s BCS Enterprises, is 

annexed and marked as ANNEXURE R-2.( PG. 

NO. Q..3 TO Q__3, ). 

8. That regular inspections of the mining operations of 

the Answering Respondent are done by the authorities 

and there has never been any allegation of any illegal 

mining ever being done by the Answering Respondent, 

either outside its mining area or beyond the prescribed 

limit. One such inspection of the mine of the 

Answering Respondent had taken place on 04.02.2022 

and therein certain discrepancies were indicated and it 

was observed that 2,739 cubic meters of minerals have 

been mined in excess, thereby projecting that there 

has been illegal mining by the Answering Respondent 

to the aforesaid extent. It is respectfully submitted that 

the contents of the inspection report dated 04.02.2022 

do not divulge the facts and legal position to the full 

extent and present an· incomplete picture, which shall 

be made clear from the following submissions. 
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9 · The mining lease of the Answering Respondent 

operates from 26th May to 25th May in each calendar 

year, with the lease having been executed on 

26.05.2016. As indicated earlier, the mining limit 

specified in the EC, granted in respect of the mining 

lease of the Answering Respondent, is 1,00,000 cubic 

meters. It is submitted that Royalty for the entire year 

is paid by the Answering Respondent in installments, 

with the first installment [12% of the mining limit 

specified in the EC] being paid in the first month of the 

mining year [May in the case of the Answering 

Respondent] and the rest of the installments being 

paid over the rest of the year.It is categorically 

submitted that Royalty for the entire mined material 

has been paid by the Answering Respondent to the 

authorities, in accordance with the legal provisions. 

10. That it is also important to highlight some aspects 

of the manner in which the mining operations are 

carried out. At any given point of time, if analyzed on a 

real time basis, there is always a slight discrepancy 

between the figures of actual mined materials and 

figures available in the statutory MM-11 Forms 

because of the time lag between actual mining and 

generation of MM-11 Forms, which are generated only 
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after the mined material is sent to the crushing units 

and converted into gittis, which are then sold in the 

market. Hence, the difference of 2,739 cubic meters, 

as observed in the inspection dated 04.02.2022, is 

because of the fact that MM-11 Forms for the said 

material were yet to be generated, but the same would 

have been generated in due course. It is pertinent to 

mention that this figure of 2739 cubic meters is also 

within the permitted limit of 1,00,000 cubic meters, 

which the Answering Respondent is entitled to mine as 

per the conditions contained in its EC. 

11. That however, since the Answering Respondent was -

threatened by the authorities with closure of his 

mining operation, the Answering Respondent, instead 

of contesting the findings and claims of the inspection 

team that the discrepancy in the quantum of mining 

and figures available in MM-11 Forms amounts to 

excess mining, decided to put a quietus to the issue 

and pay the penalty for the differential amount of 2739 

cubic meters, as determined by the inspection team. It 

is relevant to mention that in the absence of such 

penalty, the MM-11 Forms for the differential figure of 

2,739 cubic meters would have been generated in due 
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course, with the royalty for the same also getting 

adjusted in the next calendar month. 

A true copy of inspection report dated 04.02.2022, 

along with the Challans deposited by the Answering 

Respondent, is annexed and marked as ANNEXURE 

R-3.( PG. NO. 2)0 TO °3 3 ). 

12. That it is submitted that because of the time lag 

between mining and generation of MM-11 Forms, 

although there is a possibility of minor differential 

occurring in the quantum of actual mined material 

and the figures reflected in the MM-11 Forms, such 

discrepancy is only a short term occurrence and in the 

long run, towards the end of the mining year, the 

quantum of actual mining completely reconciles with 

the figures reflected in the MM-11 Forms, which can 

be proved from the records available with the mining 

department. Further, it is respectfully submitted that 

the differential in the quantum of actual mining and 

figures reflected in MM-11 Forms, on a short term 

basis, cannot be termed as illegal mining by any 

stretch of imagination since the figures of actual 

mining and those reflected in the MM-11 Forms, in the 

case of the Answering Respondent, have always 
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i-O 
reconciled at the end of the year and no mining, in 

excess of the permitted amount indicated in the EC 
' 

has ever been done by the Answering Respondent. 

13. That since the Answering Respondent has not done 

any mining in excess of the annual limit specified in 

the EC, no charge of illegal mining can be levelled 

against the Answering Respondent and the Answering 

Respondent, in order to avoid a confrontation with the 

authorities, has already accepted and paid the penalty 

amount for the differential figure of 2,739 meters, as 

computed by the authorities. 

14. That it is also submitted that there is absolutely no 

basis for the allegation that the Answering Respondent 

has ever done mining outside the area of its mining 

lease or close to the railway line and the said fact is 

also evidenced from the contents of the inspection 

report dated 21.05.2022, submitted by the authorities 

to this Hon 'ble Tribµnal. It is categorically stated that 

the Answering Respondent has never ventured outside 

the periphery of its mining area. 

15. That there is a mention in the inspection report 

dated 04.02.2022 regarding two pillars along the 

boundary of the mining area of the Answering 
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Respondent being damaged. It is clarified that the 

same had happened during the normal course of 

operations and the same, along with the other 

deficiencies pointed out by the inspection team on 

04.02.2022, in order to bring the operations of the 

lease completely in conformity with the Uttar Pradesh 

Mines and Minerals (Minor Mineral) Concession Rules, 

2021, have already been rectified by the Answering 

Respondent. The mining of the Answering Respondent, 

in the period of these improvements, is currently 

suspended and will only resume after obtaining 

permission from the mining department. It is becau_se 

of the current suspension of the lease to undertake 

improvements at the mining site that the Answering 

Respondent is not in a position to submit the M-11 

Forms in respect of its lease, as the said Forms can 

only be obtained online after entering an OTP sent 

from the authorities and currently, because of the 

suspension of operations, the Answering Respondent's 

access to the online portal has been deactivated. 

However, this Hon'ble Tribunal can direct the 

authorities to produce the concerned records before 

this Hon'ble Tribunal, which will clearly show that 

there has neither has there been any mining done by 
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the An · 
swenng Respondent beyond the limit permitted 

in its EC nor has there been any mining done by the 

Answering Respondent outside its permitted area of 
operations. 

16. That it is further submitted that there was an 

earlier mining lease, granted to one Mr. Satyajit 

Kumar, over Khasra Nos. 7536, 7577 over an area of 

2. 77 acres, during the period from 30.10.2001 to 

29.10.2011, which was located close to the railway line 

in question. The inspection team has also recorded the 

said fact and it is submitted that the small pits, 

located close to the railway line, are a result of the 

rmrung done during the earlier mining lease. The 

Answering Respondent's mining operations have . got 

no relation whatsoever with the same. The concerned 

area is located far away from the river bed so there is 

absolutely no possibility of any recharge taking place, 

through sedimentation,once the pits are created so the 

pits have been in existence since long, which can be 

substantiated through the records of the authorities 

and has also been noted by the inspection team. 

1 7. That thus, it is clear from the above submissions 

that the Answering Respondent has neither indulged 
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in any mining outside the area of its mining lease nor 

has it done any mining beyond the limit specified in its 

EC. Hence, there is no question of any environmental 

damage, due to any illegal mining, being done by the 

Answering Respondent, which 1s operating m 

consonance with the terms and conditions of its EC. 

18. That in such circumstances, it is respectfully 

prayed that there is no cause or reason for imposition 

of any environmental compensation on the Answering 

Respondent and the Original Application may kindly 

be dismissed, qua the Answering Respondent. 

M/s BCS ENTERPRISES 
THROUGH 

%y 
[UTKARSH SHARMA] [SHARAD CHAUHAN] 

ADVOCATES 

139, SETALVAD BLOCK, LAWYERS' CHAMBERS, 
SUPREME COURT, NEW DELHI-110001. 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH SITTING AT NEW DELHI 
ORIGINAL APPLICATION NO. 61 OF 2022 

IN THE MATTER OF : 

ALL INDIA KAIMUR'S PEOPLES FRONT 
THROUGH ITS VICE PRESIDENT 

VERSUS 
STATE OF UTTAR PRADESH & ORS. 

AFFIDAVIT 

... APPLICANT 

. ... RESPONDENTS 

I, Chandra Bhushan Gupta, aged about 64 years, S/o Ram 
Lakhan Gupta, R/o 20/91, near Ayappa Mandir, Sector-8, 

Obra, Sonbhadra, Uttar Pradesh-231219 presently partner 

B.C.S Enterprises, presently at New Delhi do hereby solemnly 

affirm and state as under: 

1. That I am authorized to represent the B.C.S Enterprises 

as a partner of B.C.S Enterprises in the abovementioned 

Original Application and I am fully conversant with the 

facts and circumstances of the case to the best of my 

knowledge and belief and as such competent to swear 

this affidavit in my official capacity. 

2. That I have read and understood the contents of the 

accompanying reply and the same has read over to me 

d explained to me by my counsel in my vernacular and 

ce swearing the present affidavit. 

te that the contents of · the above reply which has 

en drafted under my instructions and the contents are 

true and correct to the best of my knowledge and belief. 

179



VERIFICATION 

· ) )?_ l•1 l.l\ I (" 

DEPONENT 

I the above named deponent, do hereby verify that the 

contents of the above affidavit are true and correct to the 

best of my knowledge and belief. No part of it is false and 

nothing material has been concealed therefrom. 

Verified at New Delhi on the 11th day of July, 2022. 

DEPONENT 

THROUGH, 

/ ) ( UTKARSH SHARMA, SHARAD CHAUHAN ) 

ADVOCATE 

.. ; 1 J-·· L 70?.2 
J 

A TTES ED Ph, 9654766498 

K. BA ~~LHl·R-19718 
NO NT Of 1NOIA 

VE M~QURT OF !NOIA 
suPREMJND, NEW DELHI .................. ... .. 
coMPO p /SI . No .... .. .... .. .. 
Register g. 
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. . . . .,. . . ' -. ..-~1 A~~SX'1RlE.-~- l 
l>lsl rice Lcycl En Yi ron men I . . ,;...-..;._.__;_~__:__::..!::-~-= om r 

1 
==-!I Authonty, Sonchhadrn , 

r ice O I ic Dlslrict Mnglstrntc, Soncbhmlrn, \ 6 
·ox: 05tfiltf-22•1S66 E-mnll: dclnn~onbhndrn@gmnll.com 

Ref. No. 2.2. /Pnryn/L>EIAA/SllR/20IC, llntc: \~ \tl \• 201<, 

To. 

Sub: 

M/s B.C.S. Enlcrpriscs · · · .. :.,._._, 
Portn :rs ··c"'l " \d · ' ·· · 1·

11
·"''

1 
u,1 •·. • .c ti . lul u, Bhusnn Guptn G \'" .... - ....... _ ,,, ·.,. 

& Sri Shafiq Al'iffi'ui:t ~- ,t :/ ~--·-,'~.\ 
~o-~illnge-obrn, Tch.-Robertsgn1tj, ·: ( ) .: )I 
D1stnct-Soncbhadrn, U.P. , '~· - .. . .. · ,I •: .,- f _j . . " ' r .. ... . j 

• ' '•:: -./'. 1,r·.,-11 :'. . , 
Regnnhng Envlronmcntnl Clcnrnnce for 1,roj1o!ed-,:Dolm1tone Mining Project 
11t Gata No. 4419 Khn, 4419 GR, 4422 KA Ml, 4416 KA, 7576, 7577 KHA, 4420 
Ml Vi1111gc-Bllli Murl,undl, 'fcbsll-RobertsgnnJ, Sonebhadra, U.P. (Leased 
Arca-4-86 Acres) 

Dear Sir, 
Please refer to your letter doted 08/09/2015 addressed to the Chairman/Secretary, 

SEAC, Directorate of Environment, Lucknow. The Proposal Tran_sferred to DEIAA 
Sonebhadra after MoEF Notification Dated 15/01/2016. The District Level Committee 
considered the matter in its meeting held on dated 29/04/2016. A presentation was made 
by the consultant Mis Ind Tech House Consult, Delhi along with the representative of the 
project proponent, through docwnents, presentation made during meeting dated 
29/04/20~ 6 and reply to the queries raised by the DEIAA SBR, has informed to DEIAA 

SBR that: I . The environmental clearance is sought for Dolostone Mining project at Gata No. 
4419 Kha, 4419 Ga, 4422 KA Ml, 4416 ~A, 7576, 7577 KHA, 4420 Ml Village-Billi 
Markuridi, Tehsil-Robertsganj, District-Sonebhadra, Uttar Pradesh (Leased area-4-86 

acres). 2. Mining Lease area was granted by District Magistrate, Sonbhadra vide letter no.-

804/~/2015 31.08.2015 
3. ,fO:OO'O~CubicmelerDolost&? is proposed to mine annually according to approved 

minin'7pJan and v alidity -ofittining plan is valid up to 5 years from the date of deed 

execution: 4. The water requirement will be limited to I .30 KLD from water tanker and borewells 
for drinking, 2.00 KLD for sprinkling on haulage route for dust suppression nnd J .00 

KLD for plantation and others. 
5. During operation the maximum no. of workers will not be more thal\ 35. 
6. The Project activity are not covered under general conditions, because its belong to 

132 Category, under MoEP notificutlon dated 15/01/201611nd 20/01/2016. 
7. ' l11e mining will be opencast type und curried oul semi mcchl\nized. 
8. The ultimate depth ol' mining will he restricted lo 20 mlr/wntcr level, whichever is 

less. 9. The mining opcrution will 1101 be curried out in imlcly ionc or 11ny bridge or 
embankment or in cco-frngih.: wn~~ such us hnbltul ul' 11ny wild founn. 

~1~ 

}P , 
·1 
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Anlin~ th• project no litignlion is pending in any court. 
1

\ 
proJec~ does not nttract any of the general conditions applicohlc on mining ._ 

ect specified in EIA Notificntion 14/09/2006. \ 
The Project proposal felts under B2 Cnlegory of MoEF Notinculion dated 15/01/2016 
and 20/01/2016, Based on the nbovc snid project, the District Level Environment 
Impact Assessment Authority (meetings held on dnted 29/04n0l6) hos decided to 
grant the Environmental Clearance to this ~,roject proposal su~jccl to effective 
implementation of the following general and spccilic conditions: 

General Conditions 
I. 

2. 
3. 

171is environmental clearance is subject to nllolmcnl of mining lease in favour of 
project pmponent by District Administration/Mining Depnrtmenl. 
Forest clearance shall be taken by the proponent ns necessary under law. 
Any addition of the mining area, change of Khasra numbers, enhancement of 
capacity, change in mining technology, modernization and scope of working shaJI 
again requit'td prior environmental clearance a;,per EIA notification, 2006. 

4. No change in the calendar plan including excavation, quantum of mineral and 
waste shall be made. 

5. Mining will be carried out as per the approved mining plan. In case of any 
violation of mining plan, the Environmental Clearance given ·by DEIAA will stand 
cancelled. 

6. Four ambient air quality monitoring stations shall be established in the core zone as 
well as in the buffer zone for RSPM, SPM, SO2, NOx monitoring. Location of the 
stations should be decided based on the meteorological data, topographical features 

· · -ani;! . environmentally and ecologically sensitive targets and frequency of 
. . mollitoriQg should be undertaken in consultation with the State Pollution Control 

f Board~ 11\~ monitored data for c~iteria pollutants_ shall be regularly up loaded on 
the coftlpaily's website and also displayed at website. 

7. Data. on ambient air quality (RSPM, SPM, S02, NOJ should be regularly 
· : ·· submitted to the Regional office, MoEF, Gol, Lucknow and the State Pollution 

Control Board/Central Pollution Control Board once in six months. 
8. Ambient air quality at the boundary of the mine premises shall confirm to the 

norms prescribed in MoEF notification no. GSR/826(E) dt. 16.11.2009. 
9. Fugitive dust emissions from all the sources shall be controlled regularly. Water 

spraying arrangement on haul roads loading and unloading and at transfer points 
shall be provided and properly ·maintained. 

10. Measures shall be tnken for control of' noise levels below 85 dllA in the work 
environment. Workers engaged in operntions or HBMM, etc. shall be pr,wiJcd 
with ear plugs/mum, und health records of lhc workers shnll be muintnined. 

\I. Industrial waste waler (workshop nnd wuslc wnlcr from the mine) $h\)ul<l be 
properly collech:J, lrculc<l so us lu conform lo lhc s11111d11rds prescribed under GSR 
422 {H) dated I 911' muy, I 993 und 31 '1 December, 1993 or ns umcnded l\'0111 lime to 
lime. Oil and ~rc:u!IC lrup shall he ini;lnllcJ before tllschnrgu of workshop ellluents. 

12. J>crsonal working in nrens !ihnll be provided wllh prull:ctlw rcspil'lltory devices like 
mask and they shull nlso he i1111,11r1cd ulll't[lllllt? lrnlning 111111 i111i.in1111tlon on sulety 
unJ health aspccl!,. 

·~ 2 ,., 
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p. Speci11l measures shall be d · f . . n opted to llr I 101pac1s l' llltnmg nctiv'11· cvc111 t ,e nearby sculeme ts Ii ·n . ICS. n roin the 
H, 1c 1mnspl,rtnlil1ns of ti . . . ,e llllllermls shnll be I' , d rw,·1s1l'll shall be n1nd r: • • unite lo dny hours lime only c ,or the hou . I I . 

I<•. 

Ii. 

18. 

IQ. 

necessary infrnst111cturc and f ·'I' . !ung t 1e nbourers within the site with all 
drink inc "ah:r mcdicnl lie ltl11c1 1t1cs such ns fuel fur cooking, mobile toilets sare 

' ' 11 1 cure cr~chc cl · ·1·1 • I • ' templ,rnl'\ stmclu1~s to b • c. ic mullmg may he in the form of 
•\ -.cpnra;c" . · c removed 111\cr the co111plctio11 of the project 
· • cm·11"U11111cntnl M11n , 1 • · be set-up .1 I ugct11c11t Cc I with in11111blc <1uallfied perll<mncl ~hall 

• unucr I ,e col\tl'OI of S I ,: . I k:ut of ti , 
0 

. , 11 en or i.\Kcc11tlvc, who will report direclly 10 lhc 
• le rgammtmn. 

I lie P1\ljt.'\:l Pn:,1,on I ·I II , . d • · en s Ill 111lor111 lo the ltcgionnl Ortkc MoH (iol I ucknow 
an Slate l~ollution Control Uonrd regarding dutc of fina~ci11I ~l,~ure~ ~nd final 

d
appro,vnl Ill the project by the Concerned authorities nnd 1hc dale of srarr of land 
eve l,pment work. 

A copy of the ~1vironmental clearan~ shall be submilted by the Project Proponent 
to the Heads of the Local Bodies, Panchayat and M"unicipal Bodies as applicable in 
the matter. - ' 
ll~e Proje_ct Proponent hns to submit half yearly compliance report of the stipulated 
pnor environmental clearance terms and conditions in hard and soft copy to the 

: . i,--· ~~IAA, SBR. on 1'1.June and 1'1 December of each calendar year. 
· 20 . .': •~ .~.DElAA may alter/modify the above conditions or stipulate any further 

c~if~ons in the interest of environment protection. 
21. Co{lctaling factual data or submission of false/fabricated data and failure to 

· ;. cofpply with any of the conditions mentioned above ,nay result in withdrawal of 
. · ·' · .. -- tliis clearance and attract action under the provisions of Enviro11ment (Protection) 

Act, 1986. 
Specific Conditions 1. Nonns of Transport Department/PWD shall be strictly followed during 

transportation of minerals. 
2. haul road shall be made motorable. · 
3. Forest NOC shall be obtained prior to start of work. 
4. Corporate Social Responsibility (CSR) plan along with budgetary provision of 5-,.0 . 

of the total cost shall be prepared and approved by Board of Directors of 
company. A copy of resolution as above shall be submitted to the authority along 
with list of beneficiaries with their mobile no~Jaddrcss. 

5. This e11vironmc11tal Clcnrunce does not crcntc or verilY 1my ch1im l\f applkant ..:>n 

the proposed si1e/uc1ivil_y. 

(,. 

7. 
H. 

·1 his c11viro11111cntul dcunuu;c ~hull he subject to v111i1I km,c in fowur ,
1
f;~y1.-ct 

prupoiacnt for the proposed 111ini11Q 1m1pos11lll. In c11sc, the 111\)jl·..:1 Pl\'ll\\l~nt J,~s 
m,1 have a vuliJ leui.c, 1hi11 c11vlr1111111c11tul clcnrun~·c shnll 1111tot1111tk111ly bl.-Cl)(IIC 

null a11J voitl . ·1 he E11viru111nc11111I ch.:unuu.:c will hc eu•M·111l11us wl<h the mlnln~ h:usc pc1foJ. 
Nu iwo pih !.hull 1i,· i;i111ull1111c1111ul)' w1111cd i,,, . 1,cl\11\' the tlrsl is "•xh1111s11.:d 1111d 
n.:danwl ion w, 11 k c1111111h;11:d, 1111 111htl'I ul h,•111 illt' 1m•n shull h,~ w,1rh-tl. 

~3~ 
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<.!..±» , 
Aller cxh11uslin1,1. th, r . \ ·1 I c irst mmc pit mul he~ \ p1 • re-: nm111ion nml pln11t111l . ore s111rlin1,1. minln~ opcrntiom, . , 
Ill cnsm-c thnt 1-ccl1111111tio11 ,'."' wnrks Ill the cxhnuslc,1 pil shnll he cm,;n~:,lhel next 
\' 't r . . orc.o;t CllVCt nnd V I r ,. Cl !\O a.~ 
. c ,r ll mmin~ operations. II . c~c n 11111 ore visihlc during lh Ii 
l'Xl11111stc,I. Adcqunlc rolm~;;i, IC IIClll _1111. 'llli!I [lrilCC!l!I will follow !ill lhc lo~~ pi·;~~ 
ore bcnrins lll'Cn Is w ·k. I r. ntlon ol mined lllt iihnll he completed before uny new 
t\. · l1I Cl ,or cxp1111slo11 

Ill. ' ,k~111111,• huller 7.llllC shnll he . . . . 
hc11n11g llcp,,sits. umintnincd hetwcen lw11 consccu11vc mineral 

11. 

12. 

13. 

Sprinkling or w111cr on I I pmp,mcnt. lllll mml~ lo conlml dusl will he ensured hy the projccl 

Green belt <lcvclupn I I II including sck, • ,c,_, s 18 be curried oul considering CPCB guidelines 
Dl;'l/A . · clmn ol phml species 11i1d in consultation with the local 

' gncuhurc De1mrt \ I 11 J. • , II en . -e1 us 11ml shrubs shull ulso form a part of 
alforcst.11mn prourumi\i • t 'd . . " o e 1es1 es lree pl111111111011. The company shall involve local 
people IOI' pmnlntion p • . . rogramme; Details of ~nr wise afforestation programme 
mcludm" ,1 b'l' · • .... · o rem t 1tal1on of mmcd out nrco shall be submiued to the Regional 
Office MoEF G t L k • , o , uc now and DEIAA SBR every year. 
BlaSl vibration study shall be conducted and n observation report submitted to the 
the Regional Office, MoEF, Got, Lucknow and UPPCB within six months. The 

·· --~port shall nlso include me:asures for prevention of blasting associated impact on 
, ' -1 -: n~ilf~ houses and agricultural fields. 

1214. _ Co~~\led blasting _techniques with sequential blastirtg shall be adopted. Th• 
bl~~~~sholl be earned out·in the day time only. 

15. . 1PP~9priate arrangement for sheller and drinking water for the mining workers has 

- , \ · -:_ ~Q-1:ie ensured al the mining site. 
16. Maintenance of village roads used for transportation of minerals are to be done by 

17. 
18. 

19. 

the company reguiarly at its own expenses. The roads shall be block topped. 
Rain w_ater harvesting shall be undertaken to recharge the ground water source. 
Status of implementation shall be submitted to the Regional Office, MoEF, Go\. 
Lucknow, UP Pollution Control Board and DEIAA SBR withill six m\)nths and 
therealler every year from the next consequent year. 
Measures for prevention and control of soil erosion and mnnagemel\t of silt shall 
bl! undertaken. Protection or dumps against erosion shall be curried l,ut ,,ith geo 
textile 111aui11g or other suitable mnlerinl, 11nd thick pl11ntt1lillll l,f nntiv~ tn.'ts and 
shrubs shull be curried out al the dump slupcs. Dumps shnll pl\ltt~ted hy 

retaining walls. 
20. Trenches/garland drains shnll be construclcll nt lhol of <lumps un'1 Cll\!\.'I t1ltcr.-

instulled 111 regular inlcrvuls to mrcsl sill lhm1 bdng ~mtkd ll' wttter bodies. 
Adc411atc number of Check 1>11111s 11ml Oully Plugs shull Ill' Cl111structc,I acn\.--s 
w11-.01111l/pcrc1111i11I nulluhs, ii' uny lluwinl,\ thrnugh tlw 1\-11. 1\1'\.'11 11111.1 sills nrrcste<l. 
l)c-sillin~ 111 rciiuhu inlcrvuls shnll be c11rdu1I 11u1. 

21. ( iarluml drui11 111' uppruprinlc sl1-e, Hl'mllunl 11ml lun~lh shull be ~·l1ustrU1:tc,I tor both 
1ni11c pit u111I fur w11s1c dump uml sump cnpudl)' sllllll he dcsigncJ keeping 50% 
sali:ly 11111r~i11 over 11111I uhuvc peuk suullen minlilll thnscd un SO ycnrs data) and 
maximum discl111r~c i11 the nrcn udjui11i11" llll' mine sill'. Sump cupncity shnll also 

N 4-, 
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,'Ol'idc adequate retention . . . . period lo all scd11ncntnt1on pits shall be ow proper s 11- . constructed 1 · e 111g of silt , 
sifled al regular intervals nl t ic corners of lhe "O I d d. . material. . . ,. r an ra,ns and de 
around and surface waler .1• . • I, ' I nny Ill and , I r IC:il~C) shall be regularly 111011i11 . llcnr I IC core zone (within 5 0 k r . . otel lor c0111111 , • • m o the 

111:11~•1ty nnd ~ecords maintained. Tl . 111_111111011 uml deJ)lction due lo minin 
Rcg1011al Ofllce, MoEF G I L k IC inu111torrng d11111 shull be submillcd lo th g 

• o ' uc now U f> p II . e Sl3R regularly. Further mo .1 . ' · · 0 ut1on Control Hoard and DEIAA 
drninage in the directi~n ~• ;rmg points 5hall be localed between the mine and 
maintained. 0 ow of grouud Willer shall be set up and records 

JJ. fugilive dust generation shall be , . . . 
regularly monitored at 1 . controlled. f·ug111ve dust cmis5ion shall be 

25. 

16. 

and other public ~~ntions of neare5t human habitation (including schools 
amenities located 11 t applicable) and record b . cares to sources of dust generation as 

U.P. Pollution Cont I~ su nutted to the Regional Office, MoEF, Got, Lucknow, 
. " ro oard and DEIAA SBR regularly 

Baselme data for amb· . . · 
1 1 

. . ient air quahty shall be generated ancl roaintained and RSPM 
eve. 111 ambient air in the nearby human habitation (;illages) shall also be 

monitored along with other parameters. 
Transportation of m · I 1 11 b . . . . mera s s 111 e ~one by covering the trucks yv1Jh tarpauhn or 
other su1_table mechanism so that no spillage of mineral/dust takes place. 
Occupational health and safety measures for the workers including identification of 
work related health haz.ards, training on malaria· eradication, HIV, and health 
effects on exposure to mineral dust etc. shall be can·ied out. Periodic monitoring 
for exposure to reparable mineral dust on the workers shall be conducted and 
records maintained including health records of the workers. Awaren~ss programme 
for workers on impact of mining on their health and precautionary measures like 
use of personal equipments etc. shall be carried out periodically. Review of impact 
of various health measures shall be conducted followed by follow up action 
wperever required. 

27. i .:f.lJ~ p~oject proponent will ensure for providing employment to local people as per 
s1"eq~~r~:ment, necessary protection measures around the mine pit and waste dump 

.-- and ,-.r1and ~rain around the mine pit and waste du1~1p. . 
28. Top: _s9il/sohd waste shall be stacked properly with proper slope and adequate 
:• , ., • s~feguards and shall be utilized · for backfilling (wherever applicable) for 

reclamation and rehabilitation of mined oul urcn. Top soil slmll be sepnnudy 

2'J. 

stacked for utili1.alio11 lalcr for rcclamulion und shull not bcs·tnckt:-J ulong witl.1 
over burden. 
Over burden (08) shall be stucked ul curmurkcJ dump site (s} only •14-1 shull not be 
kepi active for long period. The muximum height or the dump shnll not exceed 
20 111, each stage shall prclcruhly be of muximum IO III nmJ overall slope of the 
dump shall nut exceed 35°. The OU dump shnll he bncklillcll. The OU dumps shall 
be scicnlilically vcgctutcd wi1l1 sultnhlc 11111ivc spc~~ics lo prevent erosion nnd 
surfuce run off. 

30. Monitoring and manngcmcnl of rchubililulcd nrcus shall continue until the 
vegetation becomes self sustuinillij, Compliance slulus shall be submitted lo the 

~5~ 
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I 

\ 1,1-/ I 

lkgionul Ollicc, MoFF , - . . 
SIU{ , · • < 1111 I lll·kn I · . . on SIX IHonlhly basis, . , uw, I.I'. l'olh1lio11 Conlrol lloanl . 11 . 

11. Slope of the n1ini11g bench , . '"" )l·.1/\/\ 
uppro~ed by lndinn Burcnu ~~~•,l11:1~111e pit li111i1 shnll he ll!i per the t11i11i111< 'ichc, . 

1 > Pcmus • r. nes. nc · ... · sion ,or nbstruc1io11 ol' 
Wnlcr Board. Regul . _ground WIiier shull be lukcn from Ccntrnl 0 nr 11101111ormg of d d round 
nnd qunlily shnll be curried I l(roun nn !-lurlitcc wntcr !lourccs for level 
conslruc1ing new 

1
,i . 011 h_y CSlnhl11d1l11g II nclwork of cxi11ling wells und 

• czo111c1crs dunnu lh • , 1 . . , , 
be carried our fou. I' . . .e- e 111111 ng opernlm11. I he monrtoring shull 

I llllCS Ill n ycur I e I ' (A ·1 posl-monsoon (November . · ·• 111111soo11 pn -May), Monsoon (August). 
he regularly s 

1 
) nucl Wullcr (Jnnuury) nnd the dulu lhus c<1llcclcd shall 

' · en · lo MoEF Ccnl I O I · Director Cent I G' ' · ru roun, Wutcr Authority and Regional 
. . • rn round Wulcr Bunni, 

Jl I he waslc water from ti • . 
I d _.1 • le nune shull be !rented to conform lo the prc~cribcd 

s an a,us before d1schar . . 
11 T T p gmg 111 lo the natural stream. The discharged water from 

l
>,e . a, •

1
ng · am, if uny shall be regularly monitored and report submitted to lhe 

,eg1ona Otlice Minist f E . . p 
11 

• ' ry O ·• nv1ronment & Forest, Gol, Lucknow Central 
0 ut,on Control Boord and the S1111e P.ollution Control Board. • 

34. Hydro geological stud f I . . , · Y o t 1e oren shall be reviewed by the proJect proponent 
JI< ~~n~al_!Yt !11 case adverse eflect on ground water quality and quantity is observed 
~umm~ ;~~pll be stopped and resumed only after mitigating steps to contain any 

advers~·lt~pact on ground water is implemented. 
35. V~f~ic1,1lar emissions shall be kept under conlrol and regularly monitored. Vehicles 

' used for lransportalion of minerals and others shall have valid permissions as 
prescribed under Central Motor Vehicle Rules, 1989 and its amendments. The 
Vehicles transporting minerals sl,1all be covered with a tarapaulln or other suitable 
enclosures so that no dust particles/fine matters escape during the course of 
transportation. No overloading of minerals for transportation shall be committed. 
The trucks transporting minerals shall not pass through wild life sanctuary, if any 
in the study area. 

36. Prior permission from the Competent Authority shall be obtained for extraction uf 
ground water, if any. 

37. A final mine closure plan, along with details of Corpus Fund, s!tall be submitted to 
the Regional Otlice, Ministry of Environment & Fores!, Got, Lucknow and U.P. 
Pollution Control Board 5 years in advance of final mine closure for approval. 

38. Project proponent shall explore lhe possibility of using solar energy where ever 
possible. 

39. Commitmcnl towards CSR hus lo be followed strictly. 
40. Regular health chech-up record of the mine workers hos to be 11111i111ni11ctl nt silc in 

tt proper register. II should be 11111<.le 11v11ilublc for inspccllun whcncwr uskcd. 
•II. Project Proponent has 10 slriclly li1ll11w lhe dlrcclio11s/guillclines issuc:d by MuEF. 

CJ>CB and other Oovt. Agencies fru111 111110 lu lime. 
42. The blasting will he done 011ly ulier gelling lhc permission from lhc Mining-

l)cpartmcnl. 
You urc ulso dircclcd lo c11surc 111111 the proposed site is nol u purl ol' nny 

no-dcvcloprncnl zone as rc,1uirctl/prescrihcd/idc111ilicd under luw. In cnsc of violution, this 

186



.la1VII ~1u111 <lllllllll ..., UIICllll • .I · 1- I ) ucc, ,.:rsl11P l' t 11.• pn,posed s' • 11 lo be cnnccllcd . Tl Ile, tlus pcnni . . Also, m the event of 
le nbove cunditi . ssmn shnll nutomatica any dispute un 

.,,.: ,ru1~r (Prevention ,,, C ons w,11 he cnl'i.lrc-• . . lly deem lo be cancelled · 1.x onlrol t r p 1 • 1.-u 1111cr-nho I • 

1
,,,11111ion) Al'I. IQRI 

11
,, E . l O 11111011) Acl 1,,7., 11 A' · umcr lhc provisions of 

• c ·nv1ron , · • ·•· 1rn1r(Prc • 
,.,~uram:c Act, 1

1
N I alllflo .· 

1 
:111:nl (l'r,1ll'l'liun) Ai:I 190~ vcnlion & Control cir 

c- \\ 11 l lhc1r · n,, 1111d lhc p hi' L' 

1

,rh~·r ,,rJcr.; passl-d lw th • H , umcilll1111:11ts oml ruks I d. 1 u ic ,ability The ,· . c on blc ( '01111s ul' I nw re . . nn c I ,ere under and also any 
. I ~1ec1 '"''POncnt w'I . 101111g lo the ~ubjccl maller 

in"'q""''~~ lhc <ondilions S(>cciliod , ' I h~1·,• lo ,uhmll npproved pl,ns ,.;, rn 
i~~u:1111.-c lll thii. cleanmcc III thc E11vlm11111c111nl Clcnrm,cc w1'1h· OJ p posals . • ,n monrhs of 

me DFIAA sn1· . • ·r · l/(\ loEF rrscr , 11 . d~;1r.u1\;c, I any conditilms slipulntcJ :tn: . \_cs IC rrghl lo revoke lhc environmental 
SBR/MoEF. l>EIAA SBR ll • ' nol llltf>lcmcnrc:tl to the salisfaclion of DEIAA 

. . • my 11n1x,~e nlldil' I • cx1s11ng ones. 1f t1C\.'CSS:\I)'. ,onu cnvuunmcnral conditions"' modify rhe 

·mis,.is to request wu to I k prcl\'ision of Gazette Not,·t·. ,· ·N II e further neces~ory acrion in matrcr as per 
,ca ion o SO 1533 E) d send regular complianec re ·. · · . ( ated 1+09-2006, a, ,mended and P0115 to thc .urlhonty as prescribed in the aforesaid norification. 

No. 

' 
lt9W~ 

(Kailash Singh) / /j· ~. / '6 
S.D.M. (Sadar), 

Member-Secretary. 
DEIAA Sonebhadra, U.P. 

dated as above. 

Copy for information aud necessary nctiou to: 
1- The Principal Secretary, Enviromnen!, Govt. ofU.P., Lucknow. 
2- The Principal SecretarY, Geology and Mining, Govt. of U.P., Lucknow . 
3- Director, Environment. Bibhuti Khand, Oomati Nagar, Lucknow. 
4- Director, Geology and Mining, Lucknow. 
5- District Magistrate, Sonebhndra. 
6- Divisional forest Officer, Sonebhadru . 
7- Divisional forest Officer, Kaimur Wild Life, Mirz.apur. 
8- Additional District Magistr:irc. Souebhadra . 

1 o- Regjonal Pollution Control omccr, Sonebhudro. 
9. Sub Divisional Magistrate (S:1Jar). Sonebhadra. / 

11- District Mining officer, Su11d1haJm. 
12•NIC Sonebhadra to uplo111I 111111,·h•; itL:. 

(K11lh1sb Shaab) 
S.l>,M. tS11,l11r). 
lrmlwr·S~•~n•hlf), 

11fl,\ 1\ s,,11~•l1hmln1, ll.l'. 
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p,,. N,. H'J{)k-R- Q..i l 
District Level Environment hnpact Assessment Authority, Soncbhadra 1 

Office of the District Mngistrwe. Soncbhadra, ! 
Fax: 05444-224566 E-mail: deiao~onbhndra@gmail.com 

Ref. No. 22.\ /Parya/DEIAA/SBR/2017 Date : 2i
1 

, 20 I 7 
To, ---=-==~ 

Mis B.C.S. Enterprises 1 ~i\i7ttvr rl~ 

& Sri Shafiq Ahmad ti,,../ .i.:.. )\ 
Partner Sri Chandra Bhusan Gupta ',f-.~qt<;·~" 

R/o-Villagc-obra. Teh.-Robcrtsganj, f 
District-Sonebhadra. u.r. '~~* ?I , .. {?: * w ,f/, 

Sub: Regarding Environmental Clearance for proposed Dolostonc Mining Project 
at Gata No. 4419 Kita, 4419 Ga, 4422 KA MI, 4416 KA, 7576, 7577 KHA, 4420 
MI Village-Billi Markundi, Tebsil-Robertsganj, Sonebhadra, U.P. (Leased 
Arca-4-86 Acres) 

Dear Sir, 

Please refer to your letter dated 08/09/2015 o.ddressed to the Chairman/Secretary, 
DEAC, Sonebhadra. The District Level Committee considered the matter in its fifth 
meeting held on dated 22/04/20 I 7. A presentation was made by the consultant Mis Ind 
Tech House Consult. Delhi along with the representative of the project proponent. through 
documents, presentation made during meeting dated 22/04/2017 and reply to the queries 
raised by the DEIAA SBR, has informed to DEIAA SUR that: 
I. The environmental clearance is soughl for Dolostone Mining project at Gata No. 

4419 Kha, 4419 Ga, 4422 KA MI, 4416 KA, 7576, 7577 KHA, 4420 Ml Village-Billi 
Marli:uncli, Tehsil-Robertsganj, District-Sonel>hadra, Uuar Pradesh (Leased area-4-86 
acres). 

2. Mining Lease area was gmnt~d by Distl'ict Magistrate, Sonbhadra vide letter no.-
80t. /~ / 2015 31.08.2015 

3. 1,00,000 Cubicmeter Dolostone is proposed to mine annually according to approved, 
mining plan and validity of mining plan is vali::1 up to 5 years from the date of deed 
execution. 

4. The water requirement will be limited to 1.30 KLD from water tanker and borewells 
for drinking, 2.00 KLD for sprinkling on haulage route for dust suppression and 1.00 
KLD for plantation and others. 

5. During operation the maximum no. of workers will not be more than 53. 
6. The Project activity are not covered under general conditions, because its belong to 

B2 Category, under MoEF notification dated 15/01/2016 and 20/01/2016. 
7. The mining will be opencast type and carried om semi mechanized. 
8. The ultimate depth of mining will be n~stricted to 20 mtr/water level, whichever is 

Jess. 
9. The mining operation will not be carried out in safety zone of any bridge or 

embankment or in eco-f raglle zone such as habitat of any wild fauna. 
JO. Regarding the project no litigation is pending in any court. 
J I. This project does not attract any of the genet'al conditions applicable on mining 

proj~ct specified in EIA Notification 14/09/2006il/ 
~1~ L,,L-
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12. The Project I fl II ·. 
nnd 20 proposn n sunder B2 Category ofMoEF Notincation dated 

15101 1 IOl/2016, Bnscd on the above said project, the District Level Envl 12a\fl 
ntpnct Assessment Authority (PIOh meetings held on dated 22/04/2017) hasr~n~cl\\ ·. , to grant th r. • cc1de4 . 

, · . c l!tlVaronmcntat Clearance to this project proposal subject to effect· :· 
nnplcmcntation of the following general and specific conditions: ivc 

Q.cncrnt Conditions _ f ' 
1 
· Thi~ cnvironmcntnl clearance is subject to allotment of mining lease in favour of 

2. 
3. 

4. 

Pl'OJCct proponent by District Administration/Mining Department. 
Forest clcnrnnce shall be taken by the proponent as necessary under law. 
Any addition of the mining area, change of Khasra numbers, enhancement of 
capacity, change in mining technology, modernization and scope of working shall 
again required prior cnvironmentnl clearance as per EIA notification, 2006. 
No change in the calendar plan including excavation, quantum of mineral and 

~ ·i; ~ e shall be made. 
~ -i:--.c ' t~l}lg will be carried out as per the approved mining plan. In case of any 

vi ~ tion of mining plan, the Environmental Clearance given by DEIAA will stand 
cancelJed. 

fif.~~o~ f'ambient air quality monitoring stations shall be established in the core zone as 
----== = ---- ,veil as in the buffer zone for RSPM,·SPM, SO2, NOx monitoring. Location of the 
~. , ".. · stations should be decided based on the meteorological data, topographical features 

and environmentally and · ecologically sensitive targets and frequency of 
monitoring should :be undertaken in consultation with the State Pollution Control 
Board. The monitored data for criteria pollutants shall be regularly up loaded on 

7. 

8. 

9. 

JO. 

I J. 

the company's website and also displayed at website.· ,· -~ . 
Data on ambient ·air quality (RSPM, SPM, SO2, · NOx) should be regularly 
submitted to the Regional office, MoEF, Gol, Lucknow and the State Pollution 
Control Board/Central Pollution Control Board once iri six months. 
Ambient air quality at the boundary of the mine premises shall confirm to the 

. nonns prescribed in MoEF notification no. GSR/826(E) dt. 16.11.2009. -
Fugitive dust emissions.from all the sources shall be controlled regularly. Water 
spraying arrangement on haul roads loading and unloading and at transfer points 
shall be provided and properly maintained. 
Measures shall be taken for control of noise levels below 85 dBA in the ,~ork 
environment. Workers engaged in operations of HEMM, etc. s~ll _be provided 

, with ear plugs/muffs and health records of the workers shall be ma,~tamed. 
Industrial waste water (workshop· ond wnste water from the ~me) should be 

I llected treated so os to conform to the standards prescrtbed under GSR 
•. proper y co th' I 993 ond 31 s1 December 1993 or ns amended from time to 

422 (E) dated 19 mot y, sholl be installed bcfor~ discharge of workshop effluents. 

12. 
t • ne Oil and grease rap . d • l"ke 11 

• • . shall be provided with protective respiratory evaces 1 
Personal workmg,hl1l nrlcns b imported adequate training ond infonnation on safety mask and they sho n so e 

and health aspects. d t , d to prevent the nearby settlements from the 
13. . Special measures sh~II. ~e u op c 

impacts of mining act&v1t1cs, • I I II be limited to day hours time only. 
14. The transportations of the materm s s m 

~2~ 
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15. Provision shnll be mnde for the housing the labourers within the site with a\l 
necessary lnfrnstmcturc and fncilitics such us fuel for cooking, mobile toilets, safe 
drinking water. medicnl hcnlth cnrc, cr!che etc. The housing may be in the form of 
temporary stntcturcs to be removed nfier the completion of tho project. 

\6. A separate Environmental Mnnngement Cell with suitable qualified personnel shall 
be set-up under the control of n Senior Executive, who will report directly to the 
Hend of the Organization. 

\ 1. The Project Proponent shnll infonn to the Reglonnl Office, MoEP, Got, Lucknow 
nnd State Pollution Control Board regarding date of financial closures and final 
approval of the project by the Concerned authorities and the date of start of land 
development work. 

18. A copy of the environmental clearance shall be submitted by the Project Proponent 
to the Heads of the Local Bodies, Pnnchayat and Municipal Bodies as applicable in 
the matter. 

. . ,¢ Project Proponent has to submit half yearly compliance report of the stipulated 
~-A ~- p :>t-~nvironmental clearance terms and conditions in hard and soft copy to the 

$', · iA~., SBR. on 1 s1 June and 1st December of each calendar year. 
Th ;.D.EIAA may alter/modify the above conditions or stipulate any further 

paJti'ons in the interest of environment protection. 
tfcealing factual data or submission of false/fabricated data and· failure to 

comply with any of the conditions mentioned above may result in withdrawal of 
this clearance and attract action under the provisions of Environment (Protection) 
Act, 1986. 

Specific Conditions 
1. Nonns of Transport Department/PWD shall be strictly followed during 

transportation of minerals. 
2. · haul road shall be made motorable. 
3. Forest NOC shall be obtained prior to start of work. 
4. Corporate Social Responsibility (CSR) plan along with budgetary provision of 5% 

of the total cost shall be prepared and approved by Board of Directors of the 
company. A copy of resolution as above shall be submitted to the authority along 
with list of beneficiaries with their mobile nos./address. 

5. This environmental Clearance does not create or verify any claim of applicant on 
the proposed site/activity. 

6. This environmental clearance shall be subject to valid lease in favour of project 
proponent for the proposed mining proposals. In case, the project proponent does 
not have a valid lease, this environmental clearance shnll automatically become 
null and void. 

7. The Environmental clearance will be co-terminus with the mining lease period. 
8. No two pits shall be simultaneously worked i.e. before the first is exhausted and 

reclamation work completed, no mineral bearing urea shall be. worked. 
9. After exhausting the first mine pit and before stnrtlng mining operations in the next 

pit, reclamation and plantation works in the exhausted pit shnll be completed so as 
to ensure that reclamation, forest cover and vegetation ure visible during the first 
year of mining operations in the next pit. Thjll'{o~ss will follow \ill the last pit is 

~3~ {JV 
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Q._6 
exhnusted. Adequate rehabilitation of mined pit shall be completed before any new . 
ore bearing orca Is worked for expansion. . 
A'dequate buffer zone shall be maintained between two consecutive mineral • 
bearing deposits. ·· 
Sprinkling of woter on houl roads to control dust will be ensured by the project 
proponent. 

12. Green belt development shall be carried out considering CPCB guidelines 
including selection of plant species and in consultation with the local 
DFO/Agriculture, Department. Herbs and shrubs shall also form a part of 
afforestation programme besides tree plantation. The company shall involve local 
people for plantation Programme. Details of year wise afforestation programme 
including rehabilitation of mined out area shall be submitted to the Regional 
Office, MoEF, Gol, Lucknow and DEIAA SBR every year. 

13. Blast vibration study shall be conducted and a observation report submitted to the 
~e Regional Office, MoEF, Gol, Lucknow and UPPCB within six months. The 

• • report shall also include measures for prevention of blasting associated impact on 
. nearby houses and agricultural fields. 

-,;:;;==. ~Controlled blasting techniques with sequential blasting shall be adopted. The 
• J~ting shall be carried out in the day time only. · 
.. • . 1 ••. 17-. ""·~~opriate arrangement for shelter and drinking water for the mining workers has t .. :-[JV. , 1Jensured at the mining site. . · · 

•, 16 .. * ~mtenance of village roads used for transportation· of minerals are to be done by ~. * e company regularly at its own expenses. The roads shall be block topped. 
Rain water harvesting shall be undertaken to recharge the ground water source. . . ' 

f • • 

· 18. Status of implementation shall be submitted to the Regional Office, MoEF, Gol, 
Lucknow, UP Pollution Control Board and DEIAA-SBR within six months and 
thereafter every year from the next consequent year. -.~ · 

.19. Measures for prevention and control of soil erosion and management of silt shall 
be undertaken. Prot~ction of dumps against erosion shall be carried out with geo 
textile matting or other suitable material, and thick plantation of native trees and 
shrubs . shall be carried. out at the dump slopes. Dumps shall be protected by 
retaining walls. . ••··· . . ·-·· • 

20._ Tre11ches/garland drains shall be constructed at foot· of dumps and coco filters 
installed at regular intervals to arrest silt from being· carried to water bodies. 
Adequate number of Check Dams and Gully Plugs shall be constructed across 

~... seasonal/perennial nallnhs, if any flowing through tho ML area and silts arrested. 
De-silting at regular.inlervals·shnll be carried out 

21. Garland drain of appropriate size, gradient and length shall be constructed for both 
mine pit and for waste dump nnd sump capacity shall be designed keeping 50% 
safety margin over and above peak sudden rainfall (based on 50 years data) and 
maximum discharge in the area adjoining the mine site. Sump capacity shall also 
provide pdequate retention, period to allow proper setting of silt material. 

,,, t • Sedimentation pits.shall bc·conslructed at -the comers of.the garland drains and de-
silted at regular Intervals. • • · 
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22. Ground nnd surface watcr1 if ony In and near the core zone (within S.O km 0.f ~he 
lease) shall be regularly monitored for contamination and depletion due to mmmg 
Activity and records maintAined. The monitoring data !!hall be submitted to the 
Regional Office. MoEr. Gol, Luck11ow, U.P. Pollution Control Donrd and ~El~ 
SBR regularly. Further, monitoring points shall be located between the mine an 
drainage In the direction of now of ground water shall be set up and records 
malntnincd. 

23. Fugitive dust generotlon shall be controlled. Fugitive dust emission shall be 
regularly monitored nt locations of 11cntcst human habitation (including schools 
and other public amenities located nearest to sources of dust generation as 
applicable) and records submitted to tho Regional Office, MoEF, Gol, Lucknow, 

- U.P. Pollution Control Board and DEIAA SBR regularly. 
,.j"., "i 1"<11ji . ·~e data _for an~bi7nt air quality shall be gene~at~ and ?1aintained and RSPM 

/ e ~•, I ambient air m the nearby human habitation (villages) shall also be 
. '{(, mo !~red along with other parameters. . . . ~ti~ .. j~rtation of minerals shall be done by covermg the trucks with tarpauftn or 
~tbe'Fsuitnble mechanism so that no spillage of mineral/dust takes place. 

Occupational health and safety measures for the workers including identification of 
work related health hazards, training on malaria eradication, HIV, and health 
effects on exposure to mineral dust etc. shall be carried out. Periodic monitoring 
for C,\'.posure to reparable mineral dust on the workers shall be conducted and 
records maintained including health records of the workers. Awareness programme 

• · for workers on impact of mining on ·their health and precautionary measures like 
use of personal equipments etc. shall be carried out periodically. Review of impact 
of various health measures shall be conducted followed by follow up action 
wherever required. 

27. TI1e project proponent will ensure for providing emplo)'ment to local people as per 
requirement, necessary protection measures around the mine pit and waste dump 
and garland drain around the mine pit and waste dump. 

28. Top soil/solid waste shall be stacked properly with proper slope and adequate 
safeguards and shall be utilized for backfilling (wherever applicable) for 
reclamation and rehabilitation of mined out area. Top soil shall be separately 
stacked for utilization later for redamation and shall not be stacked along with 
over burden. 

29. Over burden (OB) shall be stacked at eannarked dump site (s) only and shall not be 
kept active for Jong period, The maximum height of the dump shall not exceed 
20 m, eoch stage shall preferably be of maximum IO m nnd overall slope of the 
dump shall not exceed 35°. The OB d1Jmp shall be bnckflllcd. The OB dumps shall 
be scientitically vegelatcd with suitable native species to prevent erosion and 
surface run off. 

30. Monitoring and management of rehabilitated areas shall continue until the 
vegetation becomes self susluining, Compliance status shall be submitted to the 
Regional Office, .MoEP, Gol, Lucknow, U,P. Pollution Control Board and DUIAA 
SBR on six monthly basis. {)l 
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31. Slope of the mlnlng.,bcnch and ultimate Pt mi , I II 't shall be as per the mining schetnc 

approved by Indian Burcnu of Mines. . h 11 be taken from Central Ground >: ,, 
.1 • fi b t lion of nround waler s a . • . a2. Pemuss1on or n s me . .c, •round and surface water sources for level 

Water Board. Regular monitoring of g . twork of existing wells and 
and quality shnll be carried out by establishing a ne 1· n The monitoring shall 

. d 'ng the mining opera ,o . constructing new p1czom~ters un . ril-Ma ), Monsoon (August), 
be carried out four times m a year 1.e.-monsoon (Ap y th II t d h II 

• (J ) and the data us co ec e s a post-monsoon (November) and winter anuary . d R • I 
be rcgulnrly sent ' to MoEF, Centro! Ground Water Authority an eg1ona 
Director, Central Ground Wnter,Ooard. · h 'bed 

33. ll1e wnstc water ·from. the mine shall be treated to conform to t e prescri 
- ··· . · t\dards before discharging in to the natural stream. The discharged water from 

'=--r<.11:''l tr --; · ,, • d d port submitted to the 
f~ Reg cii;iAl Office, Ministry ·of Environment & Forest, Gol, Lucknow, Central 

~(),., <Cl."' :_ . 1h~~:1,~ing Dam, if any shall be regularly momtore an re 

\ - P~~i &h Control Board and the State Pollution Control Board. ' 
~; ( geological study of the area shall be reviewed by the project proponent 
~ally. In case adverse effect on ground water quality and quantity is observed 

· •·· , , , mining shall be stopped and resumed only after mitigating steps to contain any 
. .. , adverse impact on ground water is implemented. 

0

35., Vehicular emissions shall be kept under control and regularly monitored. Vehicles 
· used for transportation of minerals and others shall have valid pennissions as 
prescribed under Central Motor Vehicle Rules, 1989 and its amendments. The 
Vehicles transporting minerals shall be covered with a tarapaulin or other suitable 
enclosures so that no dust particles/fine matters escape during the course of 
transportation. No overloading of minerals for transportation shall be committed. 
The trucks transporting minerals shall not pass through wild life sanctuary, if any 
in the study area. 

36. Prior permission from the Competent Authority shall be obtained for extraction of 
ground water, ifany. 

37. A final mine closure plan, along with details of Corpus Fund, shall be submitted to 
the Regional Office, Ministry of Environment & Forest, Go!, Lucknow and U.P. 
Pollution Control Board 5 years in advance of final mine closure for approval. 

38. Project proponent shall explore the possibility of using solar energy where ever possible. 
39. Commitment towards CSR has to be followed strictly. 
40. Regular health chcch.up record of the mine workers has to be maintained at site in 
_ •. a proper register. II should be made available for inspection whenever asked. 

4 J. Project Proponent has to strictly follow the directions/guidelines issued by MoEF, 
CPCB and other Govt. Agencies from time to time. 

42. TI1c blasting will be done only after getting the permission from the Mining-
Department. 

You ore also directed to ensure that the proposed site is not a part of any 
no.development zone as required/prescribed/identified under law. In case of violation, this 
permission shall au1omatically deem to be cancelled. Also, in the event of any dispute on 
ownership of the proposed site, this permission shall automatically deem to be cancelled. 
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' The above conditions will be enforced lnter-alla, under the provisions of 
the W~tcr (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of 
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the public Liability 
Insurance Act, 1991 along with their amendments and rules made there under and also any 
other orders passed by the Hon'ble Courts of Law relating to the subject matter. 

The Project proponent will have to submit approved plans and proposals 
incorporating the conditions specified In the Environmental Clearance within 03 months of 
issuance of this clearance. 

The DEIAA SBR/MoEF reserves the right to revoke the environmental 
clearance, if any conditions stipulated arc not implemented to the satisfaction of DEIAA 
SBR/MoEF. DEIAA SBR may impose additional environmental conditions or modify the 
existing ones, if necessary. 

This is to request you to take further necessary action in matter as per 
provision of 9azettc Notification No. S.O. 1533 (E) dated 14-09-20 as amended and 
send regulat compliance r the authority as prescribed in the fore aid notification. 

~.-~ ttr.;,,,, 
'A.._, )\' 
IC, 

.()' 
~t) ~JJ * *~ 

No. / /Parya/DEIAA/SBR/ ...... /, ...... ./2017 
Copv for information and necessary action to: 

'>/11-
(Vish a Yadav) 

S.D.M. (Sadar), 
Member-Secretary, 

DEIAA Sonebhadrn, U.P. 
dated as above. 

1- The Principal Secretary, Environment, Govt. ofU.P., Lucknow. 
2- The Principal Secretary, Geology and Mining, Govt. ofU.P., Lucknow. 
3- Director, Environment, Bibhuti Khand, Gomati Nagar, Lucknow. 
4- Director, Geology and Mining, Lucknow. 
5- District Magistrate, Sonebhadra. 
6- Divisional Forest Officer, Sonebhadra . 
7- Divisional Forest Officer, Kaimur Wild Life, Mirzapur. 
8- Additional District Magistrate, Sonebhadra . 
9- Sub Divisional Magistrate (Sadar), Sonebhadra. 
l 0- Regional Pollution Control Officer, Sonebhadra. 
11- District Mining Officer, Sonebhadra. 
12- NIC Sonebhadra to upload on website. 

~7~ 

/ 
(Vishal Kumar Yndav) 

S.D.M. (Sadar), 
Member-Secretary, 

DEIAA Sonebhadra, U.P. 
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